
central AOmiNiaiRATIVE tribunal
PRINCIPAL BENCH: NEU QELHI

R.ApNO,371/94 in

Oo<^. No. 1015/94

Nau Oolhi, this tho 28th 0ctabsr,1994

Hon'blo Shri 3oPo Sharraa,fn«nibar (3)

Hon'blo Shji Bo,Ka! Singhp Worabor (A)

Shri Ham Kishan,
s/o Shri Karori Lai,
working as Q3KP-.III in
t ho of fie a of
Dy. Chief Enginoar/HP
Northorn Railway,
Baroda Houso,
Now Dolhi.

't

R/o 617, Krishi Kunj,
I Indorpuri,
I Now Oolhi. oo. Applicant
1V
f By AdvacatoS Shri Poflo Ahlawat
»

Us,

Union of India through

1, Gonoral Ranagor,
Northorn Railway,
Baroda Hqusq,
Now Oolhi,

2. Chiof Track Enginosr,
Northorn Railway,
Barsda Houso,
Now Oolhi. o.. Rospondosits

•V'-

By Advocato: Shri H.K. Gangwani

ORDER

Hon'blo Shri O.P. Sharma, flambarCO)

Tho Rox/iow applicant uhilo working as OeSoK^^P.

Grado HI in Northorn Railway, Baroda Houso filod tho

O.A. against tho ordor dated 6.4.94 and ho has prayod

that tho saloction far tho post of OSKP-II bo quashPd

and tho applicant bo considerod for praroetion to DSKPiolI

on regular basis on tho basis of Railway Board inst>^

ructiions datsd 7,11.85.
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2o After hearing the caunsal af the parties and

perusing the pleadings and documants an rocard, tho

application uas disroissad as davaid ef merit uith

roasans given in tho body of tho judgoraant. In tho

Roviou application, the applicant has net taken

any ground to substantiate that thora is any orror

apparent on the faca of the judgamont and that it

calls for revioUo In para 3 of tho Roviou applio

cation thai applicant has, rofarrad ta cortain con<»

tomtions which wore also placed during tho ceureo

of the arguments by tho learned counsel ropresant-^

ing tho applicant and these have already beon

considored in tho bady of the judgamont, Tho

contantion of tho applicant that tho instructions

laid dewn in para 4 of tho Beard's latter datod

7,11,85 are fully applicable to his case is not

accoptablo. It is montianod in para 4that if

an ompleyoe has already entered the post of

ask scalo Ibo425->700 an the basis of selection,

ho will bo exempted frem appearing in tho

soloqtien for prsrootien te tho post of DSK Grgll

(r3«>^550-750)o' The cbcumants an record go to show

that tho applicant did not pass tho selection

of ASKP scale %e425e700 and ho was prsmstod only

on sonierity•cum-suitability as his name was

not placed in tho panel of 1975 and do as not

figuro in tho ponal, Tho applicant has no

othor case.
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3o A rsvisu dsas not lio for ro-epsnihgr^of a

caso or t® again roly on tho rojoctod arguaonts

uith raaaana in tho judgoraont, Tho applicant has

no caso for roviouo Ths Reviou application is

thoraforo dismisssd by circuiationo

(8,1^ SINGH) (DoPo SHARPIA)
riEn8ER(A) n£(nBER(D)

®rk'


